
Central Administrative Tribunal 
Principal Bench, New Delhi 

 
OA No.2346/2016 

 
New Delhi, this the 20th day of July,  2016 

 
Hon’ble Mr. P.K. Basu, Member (A) 
Hon’ble Dr. Brahm Avtar Agrawal, Member (J) 
 
Smt. Sunita  Devi 
W/o Satya Narain HC 
R/o H No. 1326/31, Pragati Nagar, Gohana, Road, 
District Sonipat Haryana           .... Applicant 
 
(By Advocate :  Mr. Piyush Guar)  
 

Versus 
 
1. Commissioner of police 
 Police Headquater 
 I.P. Estate, New Delhi 
 
2. Addl. Commissioner of Police 
 West Distt. Tilak Nagar, New Delhi-110018 
 
3. Deputy Commissioner of Police 
 West Distt. Tilak Nagar, New Delhi-110018 
 
4. Addl. Deputy Commissioner of Police 
 West Distt. Tilak Nagar, New Delhi-110018 
 
5. Asstt. Commissioner of Police (HQ) 
 West Distt. Tilak Nagar, 

 New Delhi-110018.                   ...  Respondents 
 
 

ORDER (ORAL) 
 
Hon’ble Mr. P.K. Basu,  Member (A) 

    Heard.  

2.  From the medical report, it is clear that  the applicant is not in a position 

to undertake mental and  physical activities  and  is suffering acute physical  

disability. It is unfortunate that the respondents  have taken this matter 

lightly and  passed the cryptic order dated 13.04.2015. 



 3.    We, therefore,  dispose of this OA at the admission stage, without 

going into other merits of the case,  with a direction to the respondents  to 

pass a reasoned and speaking order on the four issues that are involved in 

the present OA:- 

1. Payment of salary w.e.f 13.04.2015  till date.  

2. Action under Section 47 of the persons with Disabilities (Equal 

Opportunities, protection  of Right & Full participation) Act, 1995. 

3.  Decision on  the appointment of his son on compassionate ground as 

per Rules. 

4.       The above direction will be complied within a period of two months 

from the date of a copy of this order. While doing so, the respondents shall 

consider the OM No. 18017/1/2014-Estt dated 25.02.2015 issued by the 

DOP&T as well as the judgment dated 13.02.2003 of the Hon’ble Supreme 

Court in the case of Kunal Singh  vs. U.O.I. and Another [ (2003)  4 SCC -

524 ]  

 

(Dr. Brahm Avtar Agrawal)                            (P.K. Basu)                                                
          Member (J)                                            Member A) 
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